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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal at the instance of the asseéssheected against
the order dated 15.03.2022 passed by the Naticazdl€ss Appeal Centre
(NFAC), Delhi, arising out of the assessment ordated 03.07.2019
passed by the DCIT, CPC, Bangalore under Secti@(1)4f the Income
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Tax Act, 1961 (hereinafter referred as to ‘the Aébr Assessment Year
2018-19.

2. Disallowance of deduction of Rs.11,05,728/- un8ection 43B of
the Act made by the CPC, Bengaluru under Sectid@(1)4of the Act in

respect of GST is the subject matter before us.

3. Today, at the time of hearing of the instantegbpthe Ld. Counsel
appearing for the assessee submitted before usrdhised audit report
under Section 44AB of the Act in Income Tax Form.8€A-3CD has
been filed, a photo copy of the acknowledgemerdiptof the said Income
Tax Form filed on 06.02.2023 has been submittedrbefis, which is
required to be dealt with by the Ld. AO in orderadjudicate the issue.
Hence, a prayer made by the representative ofdbesaee to set aside the
issue to the file of the Ld. AO for considerationtioe same afresh, which

has not been controverted by the Ld. DR with alfhairness.

4. Having heard the Ld. Counsel appearing for thdigs and having
regard to the facts and circumstances of the eeseset aside the issue to
the file of the Ld. AO for consider the case of #ssessee upon considering
this particular document of revised audit reportlemSection 44AB of the
Act in Income Tax Form No. 3CA-3CD as mentionedelr@bove or any
other evidence which the assessee may choose etoaffilthe time of

assessment proceeding before the Ld. AO and toqdss in accordance
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with law. The assessee’s appeal is, thus, dispadetbr statistical

purposes.
5. In the result, assessee’s appeal is allowestébistical purposes.
| This Order pronounced on 31/08/2023 |
Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad; Dated 31/08/2023
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